BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI

APPEAL NO. 36 OF 2023

S. Prasanth Kumar
... Appellant

Vs
SEIAA and Ors.
... Respondents

ADDITIONAL TYPED SET FILED BY THE APPELLANT

S No. Date Description Page No.
1. 09.03.2018 Precise area communication 112
issued to the Appellant
2. 08.03.2019 Mining Lease granted to the 114
Appellant.
3 18.08.2023 Certificate issued by VAO. 128

DATED AT CHENNAI ON THIS THE 8t DAY OF NOVEMBER 2023

Ccou FOR APPELLANT
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\ PROCEEDINGS OF THE DIsTRICT COLLECTOR, KRISHNAGIRI

Present; Dr. S. Prabhakar, 1.A.8.,
Roc.188/2018/Mines

Dated % .03.2019
Sub: Mipes and M‘inerals - Minor Mineral - Rough Stone -
Knshnagtn District - Hosur Taluk - Alur Village- Govt,
Iﬁae:;i in SF. No. 588 (part) - Over an extent of 3.35.0
8. -

Precise area for the grant of Quarry lease for rough
stone issued to Thiru S.

— Prasanth Kumar S/o V.
Sqmvasan, No. 5/516, Munidevi Nagar, Hosur Taluk,
| Krishnagiri District under Tender-cum-Auction - DEIAA

3 clearance obtained - order issued - reg.

3 Ref: 1

- Krishnagiri District Gazette Extra Ordinary No.l dated
19.01.2018.
2. Thiru S. Prasanth Kumar S/o V. Srinivasan, NO.
5/516, Munidevi Nagar, Hosur Taluk, Krishnagiri
District tender application dated 07.02.2018.
The District Collector, Krishnagiri Memorandum in
Roc.No.188/2018/Mines-2 dated 09.03.2018.
Mining plan approved by the Deputy Director of
Geology and Mining, Krishnagiri in Roc. No. 188/ 2018
/ Mines dated 28.05.2018.
The District Level Environmental Impact Assessment
Authbrity Tamil Nadu Letter No. DEIAA - TN / F.No.
03/DEIAA-KGI/EC No. 86/2018 dated 27.08.2018.
The Deputy Director of Town and County Paining
Dharmapuri letter No. 2441/2018 Thama dated
11.10.2018.

-000-

U o

()

i) &)
had

y
y

ORDER:

Thiru S. Prasanth Kumar S/o V. Srinivasan, No. 5/516, Munidevi Nagar, Hosur
Taluk, Krishnagiri District had participated in the tender-cum-auction for th grant of
quarry lease for rough stohe over an extent of 3.35.0 Hects in Government land S.F No.
588 (part) Alur Village of Hosur Taluk Krishnagiri District on 07.02.2018 and he had
been declared as the highest biddel.' and precise area had been given for the grant of
rough stone quarry lease in the said area for a period of Ten years from the date of
execution of lease deed ad he had been directed to submit the approved mining plan,
Environmental Clearance, from th? DEIAA of Tamil Nadu and consent of the Tamil
Nadu Pollution Control ) vide in the Memorandum 3 cited.

The applicant had!submitted the approved mining plan approved by the Deputy
Director of Geology and Mining vide in the reference 4 cited, the Environment
clearance given by the State Level Environment Impact Assessment Authority Tamil
Nadu in the reference 5% cited. Further the applicant had submitted the Deputy
Director of Town and country planning D

puri region Dharmapuri letter 6th
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2

cited in which it is stated that the lease applied areca is situated “Non M
Area”.

In view of the above a quarry lease for rough stone i.' hereby yant:ld o ‘I‘alui.
Prasanth Kumar S/o V. Srinivasan, NO. 5/516, Muidevi Nagar, 4 S.F.No. 588
Krishnagiri District over an extent of 3.35.0 Hects in Government land s of Rule 8
(part) of Alur village of Hosur Taluk, Krishnagiri District under the prm;x;wn o
(1) of Tamil Nadu Minor Mineral Concession Rules, 1959 for a period of Ten ye
the date of execution of lease deed subject to the following conditions.

. 1 - ds sccuril}' dcpomtr
1) The grantee should remit a sum of Rs. 22,20,000/- towar _
Rs. 5,025/- towards area assessment in the relevant head of accounts and a;xbrmtdr;zg
judicial stamp papers for the value of Rs. 22,58,000/- and to execute the lease
with District Collector in the prescribed time limit.

II. a) The grantee should sent the notice for operating the quarry to
Director of Mines safety, Bangalore.

b) Quarrying opex"atlon should carried out only after appointing Mines
Manager, Mines Mate and Foremen.

c) At any cost tine blasting activity should be carried out under the
Supervision of Mines Manger / Mines mate

d). If any accident occur in the quarry area the lessees should give
intimation to the or of Mines safety Bangalore and District Collector,
Krishnagiri at once and lessee is solely responsible for any violation.
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V) @) The conditions imposed by the Tamil Nadu Pollution Control Board in the

consent to Operate in Air and Water Pollution Act should be strictly adhered and the
consent should be renewed periodically

b) 'Ifh“, Environment Clearance issued by the SEIAA, Tamil Nadu should be
renewed within the prescribed time limit.

V) Conditions imposed by the DEIAA.

1. (i) The Environmental Clearance is granted to Mining of Rough Stone for the

production quantity of 1800470 Cu.m of Rough stone for the period of 5 Years from the
date of execution of the Mining lease period.

(i) Depth of mining permitted = 71 mts (including topsoil and burden) for a
period of 5 years. After reaching 40 mts Bgl. Depth, furher quarry should be carried
out, after obtaining NOC from PWD Ground water division.

2. A.Conditions to be complied before the commencing of mining operation

(1). The applicant has to obtain land use classification as industrial use before
issue/renewal of mining lease.

(2). NOC from the Standing committee of the NBWL shall be obtained, if protected
areas are located within 10 Km from the proposed project site.

(3). The project proponent shall comply the conditions laid down in the Section V,
Rule 36 of Tamil Nadu Minor Minerals Concession Rules 1959.

(4). A copy of the Environment Clearance letter shall be sent by the proponent to
the concerned Panchayat, Town Panchayat / Panchayat union/ Municipal
Corporation, Urban Local Body and the Local NGO, if any, from whom
suggestions/ representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the proponent and also
kept at the site, for the general public to see.

(5). Quarry lease area should be demarcated on the ground with wire fencing to
show the boundary of the lease area on all sides with red flags on every pillar
shall be erected before commencement of quarrying.

(6). The proponent shall ensure that First Aid Box is available at site.
(7). The excavation activity shall not alter the natural drainage pattern of the area.

(8) The excavated pit shall be restored by the project proponent for useful
pruposes.
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(9). The proponent shall quarry and remove only in the permitted areas M

approved Mining Plan details.
(10). The quarrying operation shall be restricted between 7 AM and 5 PM.

(11). The proponent shall take necessary measures to ensure that there shall not
be any adverse impacts due to quarrying operation on the nearby human
habitations, by way of pollution to the environment.

(12). A minimum distance of 15 mts. From any civil structure shall be kept from
the periphery of any excavation area.

(13). Depth of quarrying shall be 2m above the ground water table /approved
depth of mining whichever is lesser to be considered as a safe guard against
Environmental Contamination and over exploitation of resources.

(14). The mined out pits should be backfilled where warranted and area should be
suitably landscaped to prevent environmental degradation. The mine closure plan

as furnished in the proposal shall be strictly followed with back filling and tree
plantation.

(15). Wet drilling method is to be adopted to control dust emissions. Delay

detonators and shock tube initiation system for blasting shall be used so as to
reduce vibration and dust.

(16). Drilling and blasting shall be done only either by licensed explosive agent or
by the proponent after obtaining required approvals from Competent Authorities.

(17). The explosives shall be stored at site as per the conditions stipulated in the
permits issued by the licensing Authority.

(18). Blasting shall be carried out after announcing to the public adequate
through public address system to avoid any accident.

(19). A study has to be conducted to assess the optimum blast parameters and
blast design to keep the vibration limits less than prescribed levels

: and such
design and parameters should be implemented while blasting is d -

> = ; one. Periodical
monitoring of the vibration at specified location to be conducted an

d
for i > records kept

(20). The Proponent shall take appro
comply with the revised NAAQ norm
Ground Level Concentration),

priate measures to ensure that the GLC shall
8 notified by MoEF, Gol on 16.] 1.2009.(GLC=
(NAAQ=Noise and Ambient Air Quality)

Al following measures are to be im lemented ;
The followin, i t . .
transportation of mineral P 0 reduce Air Pollution during

444

\
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(29). Waste oils, used oils generated from the EM machines,
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7

i). R
(). Roads shall be graded to mitigate the dust emission.
(li). Water shall be Sprink]

X ed at regular int i
service roads to Soine 4 gular interval on the main road and other

ust,

22). i

(22). The following measures are to be implemented to reduce Noise Pollution
(i). Proper and regular maintenance of vehicles and other equipment.
(ii). Limiting time €Xposure of workers to excessive noise.

(iti). The workers employed shall be provided with protection equipment and
carmuffs etc,

(iv). Speed of trucks entering or leaving the mine is to be limited to moderate
speed of 25 kmph to prevent undue noise from empty trucks.

(23). Measures should be taken to comply with the provisions laid under Noise .
Pollution (Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010
1ssued by the MoE&F, Gol to control noise to the prescribed levels.

(24). Suitable conservation measures to augment groundwater resources in the
area shall be planned and implemented in consultation with Assistant Director,
Ground Water Division, PWD, Dharmapuri.

(25) Rain water harvesting to collect and utilize the entire water falling in land
area should be provided by construction of a storage tank with a capacity of
5,00,000 litres and the rain water harvested in the entire quarry area should be

stored in it and used for the quarry purpose like dust prevention, wet drilling
providing water for green belt etc

(26). Permission from the competent authority should be obtained for drawl of
ground water, if any, required for this project.

(27). Topsoil, if any, shall be stacked properly with proper slope with adequate
measures and should be used for plantation purpose. :

(28). The following measures are to be adopted to control erosion of dumps:-
(). Retention/ toe walls shall be provided at the foot of the dumps.

(i). Worked out slopes are to be stabilized by planting

. appropriate shrub/
grass species on the slopes.

: mining operations, if
any, shall be disposed as per the Hazardous Wastes (Management, Handling, and
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8

r ' ‘
S, 2008 and its amendments LhcrcM g
t

trans boundary movement) Rule
recyclers authorized by TNPCB.

depleted due o the quaitying active, » That the ground water is getting

: necessary corrective

carried out. The Assistant Director - measures shall be
ground wat i .

monitor. er Division, PWD Dharmapuri shal

(33). No tree-felling shall be done in the lea

permission from competent Authority. area, except only with the

(34). To take up environmental monitorin
: on g of the proposed qu i
gunng and after 'the mining activities including vibration s.tudyqd::;.y ;:te bet:ore,
d;:ra/faurfa environment, slurry water generated/disposed and' m :;’ e
spo§al,. mvolvx.ng a reputed academic Institution and it should be ?omed o
the District Environmental Engineer, TNPCB hian by

, Hosur on yearly basis.
(35). It shall be ensured that th
e total extent of nearb varn e
Zt:;ndoned a_.nd proposed)' located within 500 meter radius fzo:: 3:: iy _(exxstmg,
.qua..rry 18 not exceeding 25 hectares within the mining | p('.‘nphexy ?[
application. § fese period of this
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> (38). Transportation of the
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37). Grou i it
(37) nd water Quality Monitoring should be conducted once in 3 Months,

: i arried materials shall not cause any hindrance to
the Village people /Existing Village rq.

(39). Free Slhca ?est should be congycted and reported to TNPCB, Department of
Geology and Mining and Regional Director, MoEF, GOI once in three months.

(40). Air sampling at inte

rsection point should be conducted and reported to
TN?CB- Department of Geology and Mining and Regional Director, MoEF, GOI
periodically once in six months,

(41). Bunds to be provided at the boundary of the project site and it should be
properly maintained,

(42). The project proponent shall undertake plantation/ afforestation work by
planting the native species on all side of the lease area at the rate of 400/Ha.
Suitable tall tree sap

lings should be planted on the bunds and other suitable
areas in and around the work place.

(43). At least 10 Neem trees should be planted around the boundary of the quarry
site.

(44). Floor of excavated pit to be leveled and sides to be sloped with gentle slope
(Except for granite quarries) in the mine closure phase.

(45). The Project Proponent shall ensure a minimum of 2.5 of the annual turnover
will be utilized for the CSR Activity.

(46). The Project Proponent shall provide solar lighting system to the nearby
villages

(47). The Project Proponent shall comply with the mining and other relevant rules
and regulations where ever applicable.

(48). Rainwater shall be pumped out Via Settling Tank only

(49). Earthen bunds and barbed wire fencing around the Pits with green belt all
along the boundary shall be developed and maintained.

(50). As per MoEF & CC, Gol, Office Memoran
clearance from Forestry &Wild Life angle including clearance from obtaining
committee of the National Board for Wild life ag applicable shall be obtaineq before
starting the quarrying operation, if the Project site is located within 10KM from
National Park and Sanctuaries. ;

dum dated 30.03.2015, prior
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(51). The quarrying activity shall be stopped if the entire quantity indicat n\
Mining plan is quarried even before the expiry of the quarry lease period anq y,
same shall be monitored by the District Authorities.

(52) Safety equipments to be provided to all the employees.

(53) Safety distance of 50 m has to be provided in case of railway, reservoir,
canal/odai

(54) The Assistant / Deputy Director Department of Geology and Mmmg shall
ensure that the proponent has engaged the blaster with valid Blastm.g .h“nse /
certificate obtained from the competent authority before execution of mining lease.

(55) The proponent shall furnish the Baseline data covering the Air, Water, Noise

and land environment quality for the proposed quarry site before execution of
mining lease.

(56) The proponent shall erect the pillars in accordance with the Rules for

depicting GPS details in the earmarked boundary of the quarry site to monitor
electronically before execution of mining.

(57) The Proponent shall furnish the data obtained from the Public works
Department regarding the details of ground water table in the quarry site.

(58) The proponent has to provide insurance protection to the workers in the case

of existing mining or provide the affidavit in case of fresh lease before execution of
mining lease.

(59) The proponent has to display the name board at the quarry site showing the

details of proponent, leased period, extent etc., with respect to the existing activity
before execution of mining.

(60) Heavy earth machinery equipments if utilized, after getting approval from the
competent authority.

(61) The environmental norms shall be monitored by the District Environmental
Engineer, Tamil Nadu Pollution Control Board, Hosur.

(62) The Assistant Director Public works Department, Ground water Division

Dharmapuri shall monitor whether the quarrying activity is carried out above the
ground water level on yearly basis.

(63) NOC for sanitary certificate shall obtained from the Deputy Director of Health
services, Krishnagiri.
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the registered medical practitioner and the report should be filed in the quarry

Wi
w4
e, . . . .
f \ (64) Yearly medical examination of the quarry workers should be carried out by
" Director, Health

office in a separate file and copy should be sent to the Deputy
Services Krishnagiri.
(65) Closed circuit camera should be erected at the quarry site and the passage “

vehicles in and out of the quarry should be recorded and the footage of the
) recordings of the camera should be maintained and should be produced before
the enforcing officials when ever called for.
(66) Vehicles used for transportation of quarried materials should be fitted with
GPS and monitored.

(67) Pit Mouth register should be maintained in online.

\

' (68) Auditor report on the annual turnover amount should be submitted to the
District Collector within one month from the end of the financial year.

(69) 02.5% of the turn over amount should be utilized for the CSR activity after
consultation with the District Collector.

B. General Conditions:
(1) EC is given only on the factual records, documents and the commitment
furnished in non judicial stamp paper by the proponent.
)
' (2) The Proponent shall obtain the Consent for Establishment from the TNPC
Board before commencing the activity.

(3) No change in mining technology and scope of working should be made
without prior approval of the SEIAA, Tamil Nadu.

(4) No change in the calendar plan including excavation, quantu .
5 (minor mineral) should be made. q m of mineral

(5) Effective safeguard measures, such as re L1
carried out in critical areas prone to air poug;ta; x;erh: Vlznmgﬂduhighlg l~°-hall be
| particu.late matter such as loading and unloading point and all transfe eve!s o
Extensive water sprinkling shall be carried out on haul roads, | €r points.
ensured that the Ambient Air Quality parameters coshs 8. It should be
prescribed by the Central Pollution Control Board in this re g:: to the norms

(6) Effective safeguards shall be ado y
) Pted against ;
breeding of vectors in the water bodies Crea:egd due Z)C:itzla VI::;{S on account of
on of earth.



("N

Sw

LW Yy

o O

w

U Y Y

‘j 1 ) ( r £
Jdde U d

'y,

<

J

'

J

J

U

>

125
27

(7) A berm shall be left from the boundary of adjoining field havingﬁyﬂ:ith

equal to at least half the depth of proposed excavation.
with adequate number of high

(8) Mineral handling area shall be provided
efficiency dust extraction system. Loading and unloading areas including all
the transfer points should also have efficient dust control arrangements. These

should be properly maintained and operated.
er control and be regular ly

(9) Vehicular emissions shall be kept und

monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying them mineral shall not be
overloaded.

(10) Access and haul roads to the quarrying area sh
mutually agreeable manner where these are considered unnecessary

extraction has been completed.

ould be restored in a
after

(11) All Personnel shall be provided with protective respiratory devices
including safety shoes, Masks, gloves etc. Supervisory people should be
provided with adequate training and information on safety and health aspects.
Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust

and take corrective measures, if needed.
examination of the workers engaged in the project shall

maintained. For the purpose, schedule of health
d be drawn and followed accordingly. The

1 protective measures such as masks,

(12) Periodical medical
be carried out and records
examination of the workers shoul
workers shall be provided with personne

gloves, boots etc.
abourers shall be provided with facilities for drinking water and

(13) Workers/1
parately.

sanitation facility for Female and Male se
ect proponent shall ensure that child labour is not employed in

(14) The proj
rnished.

the project as per the sworn affidavit fu
(15) The funds earmarked for environmental protection measures should be
d not be diverted for other purpose. Year

kept in separate account and shoul
wise expenditure should be reported to the Ministry of Environment and
Forests and its regional office located at Chennai.

Environmental Clearance does not absolve the applicant/proponent

(16) The
of his obligation/requirement to obtain other statutory and administrative

clearances from other statutory and administrative authorities.

4

e
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17) This Environm

(a ) . sstrative Clea::ntzis(:le;rame does not imply that the other statutory /

audlthorities. Such aUthoritis all be granted to the project by the concerned

be taking decidions ind es would be considering the project on merits and
ependently of the Environmental Clearance

(18) The SEIAA, Tamil Nadu may alter/modify the above conditions Of
t protection.

stipulate any further conditions in the interest of environmen

ggt)_‘m?:e riEeI:tA, T:mﬂ Nadu may cancel the environmental cle
. valip‘ ject under the provisions of EIA Notification,
e dity of this environmental clearance, if it is foun
nowledge of this SEIAATN that the project proponer

concealed and/or submitted false of misleading information OF inadequate
data for obtaining the environmental clearance.

the conditions mentioned above may result
sions of the

(20) Failure to comply with any of
action under the provi

in withdrawal of this clearance and attract
Environment (Protection) Act, 1986.
der the provisions of

41 be enforced inter-alia, un
1974, the Air (Prevcntion &

tection) Act, 1986, the

public Liability Insurance A along with their amendments, draft
2010 framed under MMDR

Minor Mineral Conserv
ission for protection of Child Right Rules,2006 and

Act 1957, National Commi!

rules made there under and also any other orders passed by the Hon'ble
Supreme Court of India/Hon'ble High Court of Madras and any other Courts
of Law relating to the subject matter.

(22) Any other conditions stipulated by other Statutory/ Government

authorities shall be complied.
ssee should strictly adhere all the conditions imposed in the

VL. The le
clearance issued by The SEIAA Tamil Nadu and consent order of the

Control of Pollution

VII. The lesse€ should periodically renew the environmental clearance and

the consent orders of the Tamil Nadu Pollution Control Board without any lapse
VIIL If any illicit quarrying is found in the area ov
. er an ext
hectares in S.F.No. 588 (part) of Alur Village, Hosur Taluk Krish:angxt'n?fog'as‘.o
before .thfe date of execution of lease deed, this lease deed is liable t be e
and criminal action will be initiated. o be cancelled
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IX. If the quarry area is situated within 10 km distance from any protected a
from the Standing committee of NBWL should be obtained before commenci..g the

quarry operation.
X. If the lease holder wants to quarry more than the quantity permitted in

the environmental clearance within the lease period, modified mining plan /
scheme and Environment Clearance for the additional quantity should be

submitted. 2N 2
ole | \ ‘f\ %
FAA
DISTRICT\COLLECTOR,
KRISHNAGIRI.

To >
Thiru S. Prasanth Kumar % oA

S/oV. Srinivasan, h’\
No. 5/516, Munidevi Nagar, e
Hosur Thuk, Krishnagiri District

Copy to

1. The Revenue Divisional Officer, Hosur.

n. The Tahsildar, Hosur.

3. The Village Administrative Officer, Alur village.
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